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[Shri P. Rajagopal Naidu]

Even the UK, Government which is
under pressure through inflation is ob-
liged to agree to higher prices tqr
foodgrains, to be supplied by conti-
nental countries through the EE.C.
agreement just because the European
farmerg have to be assured of just the
remunerative prices. Why should our
Government be unwilling to continue
the earlier policy of subsidising ferti-
liserg or at least abstain from increas-
ing the prices of fertilisers borne out
of petrol products thus allowing the
difference to be treated as subsidy for
agriculture? Otherwise, the farmers
would be justified to complain that
apart from abandoing the earlier sub-
sidy they are being burdened to the
tune of Rs. 100/- per hectare through
these high prices a burden which is
much bigger than land revenue,

(ili) RERORTEp SHORT SUPPLY OF ESSEN-
TIAL COMMODITIE; TO ORISSA
AGAINST ALLOTMENTS

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Sir, I want to raise
the following matter of urgent public
importance under rule 377.

Essential commodities like salt, con-
trolled cloth, sugar, kerosene oil, goft
coke and cement are in short supply
in Orissa ag against their allotments.
Against Orissa’s requirement of 2 lakh
tonnes of salt, it is getting less amount
because of non-availability of wagons
and pecause of restrictions for import
of salt from Tuticorin. Controlled
cloth is not being supplied to the State
according to its requirements, Against
the requirement of 2000 bales per
month the State got only 892 bales
from the Textile Commissioner, Bom-
bay.

Against the allotment of 57,582
M.T. sugar from 17th December, 1979
to the end of May, 1980, only 48,775
M. T. have been received, So, there is
an acute scarcity of sugar in Orissa.

There {¢ also shortfall of kersonese
allocatiop to the State, So far as the
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soft coke is concerned, as against the
State’s requirement of 250 wagons a
month, only 22 wagons per month is
being supplied.

The Orissa Government have not been
given allotment of cement against
their full requirement of 2 lakh tonneg
per quarter, Only 77,400 tonnes were
allotted during April, 1980 to June
1980. The Centra] Government should
look ing this and should take urgent
and effective steps for ensuring speedy
delivery of the allotted quantities of
the above mentioned essential] commo-
dities to Orissa.

(iv) REPORTED LOCKOUT IN PREMIER
AUTOMOBILEg LIMITED BOMBAY

DR, SUBRAMANIAM SWAMY
(Bombay North-East): Sir, under Rule
377, 1 wish to raise the following mat-
ter.

The Premier Automobiles Ltd,, in
Bombay, and makers of the Fiat pro-
totype Padmini car is once again on a
lockout. Due to the lockout the ‘wor-
kers of the factory, and the buyers of
this car, primarily the taxi drivers,
are suffering. After every lockout, the
price of the Padmini car is raised.

This fact creates an apprehension
that the Jockout of the company is
due to a sinister collusion between
the management and some trade union
leaders, The Central Government sho-
uld intervene immediately and ensure
that the factory is reopened.

(v) REPORTED ACUTE SHORTAGE OF
DRINKING WATER IN CERTAIN
VILLAGEg OF RAJASTHAN BODERING
PAKISTAN
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